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Petitioner filed hajira. 

C/D received. Seen.  

Brief fact of the case as stated in the FIR is that on 25-07-

2022 at about 8 p.m, Md. Abdul Kasem, the brother of the 

informant, while walking through the road, the accused had 

assaulted him with a piece of wood and caused serious injury on 

his head. When Md. Abdul Kasem raised hue and cry, Musst. 

Hamida Khatun, the elder sister of the informant, rushed there and 

tried to rescue Md. Abdul Kasem. Then the accused had attacked 

Hamida Khatun and as a result her right hand was fractured. The 

accused had also torned up the dress wearing by Hamida Khatun. 

Since prior to the incident, the accused has been threatening the 

family of the informant. Thereafter, the injured persons were 

admitted in Tezpur Civil Hospital and police has also reached the 

P.O. Thereafter, the accused had pelted stones, bricks etc to the 

house of the informant with intent to attack the family members of 

the informant. The accused had also used to roam around the 

house of the informant with dao, Jathi etc. The accused has also 

threatened the informant to cause death if the informant will not 

withdraw the FIR. 

 Perused the C/D and the C.R. Heard ld. APP and ld. counsel 

for the petitioner.  

 It appears from the C/D that already material witnesses 

were examined. The accused was arrested on 27-07-2022 and 

since then he is in custody. No investigation is done after 27-07-

2022. Thus, it appears that further custodial detention of the 



accused is not necessary for the purpose of investigation, as no 

investigation is done after arrest of the accused  on 27-07-2022.  

Apart from that the accused is a local person. As such, there 

is no chance of his absconding.  

Hence, considering the length of detention as well as the 

aforementioned observation, the B.P is allowed. The accused Md. 

Sikandar Ali is allowed to go on bail of Rs.20,000/- with a local 

surety of like amount, i/d jail hajot, subject to the conditions that –  

a) The accused shall make himself available before the 

I/O as and when called for and shall co-operate with 

the investigation; 

b) The accused shall not hamper and temper with the 

investigation and the evidences; 

c) The accused shall not, directly or indirectly, make 

any inducement, threat or promise to any person 

acquainted with the facts of the case so as to 

dissuade him from disclosing such facts to the court 

or to any police officer;  

d) The accused will not abscond; 

Send back the C/D.  

Send a copy of this order to the ld Elaka Magistrate.  

Misc. (Crl) case is disposed of accordingly.  
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